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RATIVE TRIBUNAL :: GAUHATI

Caveat No, 10  of 2uH)

IN THE MATTER_ OF 3

An spplication under Bection 14868 of
the Code of Civil Procedure lodging

a Caveat.

IN_ THE NQTTER RICH

Notification issued under memo  No
FRE . 6872801 /Pt. 173D dated 492061
transfering and posting the caveator
as Divisional Forest Officer Dhubri
Division vice  the prospective

petitioner.

~ AND -

IN_THE MATTER OF =

Shri TwVenudhar Reddy, IFS8 son  of
late T Gopala Reddy, presently
working as  DFO Dhubri Division,

Dhubri, Assam.

.aveator

~NMe g

B.Nayak, Working Plan Officer, Upper

Assam Circle, Jorhat, Assam.

cwe Prospective Petitioner.,

HTh@ humble Caveat of the Caveator abovenamed

{\;tﬁ‘b‘ .

Advocak
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MOST RESPECTFULLY. SHEWETH

1. That the caveator while working as  the DFO,
Maltugaorn Division, Kokrajhar was in the interest o f

pubzlic service transferred and posted as DFO, Dhubnri
Division, Dhubri vide notification bearing Memo No

FRE. 6872881 /P¢. 1/35-D dated 4-9-2861. On receipt of the

transfer order, the petitioner proceeded to Dhubri  and

has  taken over charge on 18-9-2081, from the person
curweﬁtly holding the chérge of the post of DFD, Dhubri
Division, Be it stated here that the  Assistant
Conservator of Forest, has been holding the charge of
the post of DFO, Dhubri Division with effect from i3-8-
2881 persuant to the 8 Mayak proceeding for orientation

training at Dehradun.

oy

“.  That there is every likelihood of the prospective
Petitioners filing petition before this Hon'ble Court

assaliling the Notification dated §4.9.2461 .

Ge That the issue involves interest of the caveator and
any arder passed in favour of the prospective
Petitioner would vitally effect the interest of the
caveator. FRe it stated here that the said order of

transfer has already been acted upon.

4. That in view of the above Ffacts and circumstances
the prospective Petitioner in the event of filing such
petition before this Hon'ble Tribunal, may be directed
to  furnish & copy of the petition to the caveator so
that he can oppose the said petition at the time of its
admission and also apprise this Hon'ble Tribunal about

the facts and circumstances existing pursuant to



passing of the Notification dated 84.9.2801,

9. That a notice the caveat has bheen served LN the

prospective Petitioner by registered post.

&. That this caveat has been filed honafide and to

secure the ends of justice.

In  the premises aforesaid, it is
mersh respectfully prayed that Your
Lordships may be pleased to admit this
caveal directing the prospective
Petitioner to serve a copy of the said
writ Pebtition with Annexures before ite
admission and/onr Nass any other

order/orders  as  may be deemed fit and

proper.,
A for this, your caveator as in duty bound,

shall ever pray.



Detaila of caveat,

Lo Neme of the Caveator :8hri T.Venudhar Reddy, IFS son

~y

G. Order against

2. Name and addres

af late T Gopala Reddy,
presently working &% DFQO
Dhubri Division, Dhubri,
AEEEM.

s of & S.Mayak, Working Flan
Officer, Upper fAssam Circle,
Jorhat, Assam.

which: Motification issued under memo
No FRE.HB/2881/P4.173-D dated
G- P-20300 1 tranasfering antd
posting the caveator as
Divisional Forest Officer
Dhubrd Division vice the
prospective petitioner.

4. Counsel for the s 1) Bhri B.E. Sharma,

caveator

. Date and number
postal receipt.

e ., rae

2) Bhri S5.8arma,
EY 8hri U.E. Nair.
Advocates,

oy

Gauhati High Court.

ki

Receipt enclosed



